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The 1 February 2021
No. 4-Sa/Ni.1-07/2017/27—In exercise of the powers conferred under

provisoto Article 309 of the Constitution of India, the Governor of Bihar is pleased to
make the following Rules to regulate the recruitment/promotion and service-
conditions of the Clerical Cadre of the Government Museums under Directorate of
Museums (Department of Art, Culture & Youth) Bihar, Patna:-

Bihar State Museum Clerical Cadre (Recruitment & Service Conditions) Rules,
2021-

1. Shorttitle, extent and commencement -
(1) These Rules may be called Bihar State Museum Clerical Cadre
(Recruitment & Service Conditions) Rules, 2021.
(2)  Itshall extend to the Offices of the Museums of the whole State of Bihar.
(3) It shall come into force at once.
2. Definitions- In these rules, unless otherwise requires in the context-
(i) ‘Cadre’ means the Clerical Cadre of State Museums;
(ii)  ‘State Government’ means the Government of Bihar;
(iii)  ‘Appointing Authority’ means the Director, Museums, Bihar, Patna for
the Clerical Cadre of Government Museums;
(iv)  ‘Cadre Controlling Authority' means the Director, Museums, Bihar, Patna
for the Clerical Cadre of the Offices of Directorate of Museums;
(v) ‘Department’ means Department of Art, Culture & Youth;
(vi)  ‘Commission’ means Bihar Staff Selection Commission;
(vii) ‘Member’ means a person appointed in this Cadre including all the
persons appointed in this cadre before enforcement of these rules;
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(viii) ‘Appointment on Compassionate ground’ means appointment of one of
the dependents of died government servant during service period
according to the Government circulars/orders.

3. Structure of Cadre-
Clerical Cadre will be a State level Cadre, structure of which will be the

following:-

SI. No. Name of Category Level

1. Lower Division Clerk Basic Category (Non-Gazetted)

2. Upper Division Clerk First Promotion Level (Non-Gazetted)

3. Head Clerk Second Promotion Level (Non-Gazetted)

Note - (a) The number and pay scale of Lower Division Clerk, Upper Division Clerk
and Head Clerk will be the same which have been notified by State
Government from time to time.

(b) All the persons appointed and working in the said categories before the
commencement of these Rules will be deemed to be included in this
Cadre automatically.

4. Creation of Post - Additional posts of any category in the cadre may be created
on permanent/ temporary basis as per the need and necessity of the
Department.

5. Qualifications- (1) Minimum educational qualification for the appointment to the
post of L.D.C. will be Intermediate (10+2) or equivalent pass with knowledge of
Computer Operation or Computer typing.

(2) Minimum age for recruitment will be 18 years and the
maximum age will be the same as it may be determined by State Government
(General Administration Department) from time to time.

6. Recruitment - (1) 85% posts of L.D.C. will be filled up by way of direct
recruitment and rest 15% posts will be filled upby
promotion from the office peons /peons (Special) who
have requisite qualifications on the basis of seniority-cum-
merit. Out of the 85% posts for direct recruitment,
10%posts will remain reserved for the appointment on the
compassionate ground.

(2) Direct recruitment in the category of Lower Division Clerk
will be made on the recommendation of Bihar Staff
Selection Commission.

(3) Recruitment by Promotion- (i) Appointing Authority will

prepare a seniority list of Intermediate or equivalent
pass Office Peons/ Peons  (Special).
(ii) Promotion in Class III from Seniority list of Office
Peons/Peons (Special) will be given on the basis of
recommendation of Departmental Promotion Committee,
but promoted L.D.C. will not be given next increment after
First Pay increment until they pass Computer Competence
test and Hindi Noting and Drafting Examination. Their
services will be confirmed onthepostof L.D.C. only after
passing the above examinations.

7. Reservation:- In appointment /promotion, the provisions of reservation and
roster notified by the State Government from time to time, will be applicable.

8. Probation period - The probation period for L.D.C. will be of two years.
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9. Departmental Examination and Syllabus- It will be compulsory for the Clerical

10.

11.

12.

13.

14.

15.

16.

Cadre to pass the Hindi Noting and Drafting Examination and Departmental
Examination conducted by Central Examination Board, Board of Revenue, along
with Computer Competence Test Examination.

Confirmation - Any probationer will be confirmed only after completion of

probation period satisfactorily and passing the Hindi Noting &

Drafting/Departmental Examination and Computer Competence Test

Examination.

Fixation of Seniority — The inter-se seniority of L.D.C. will be fixed on the basis

of seniority list in order of merit prepared by the Commission but the inter-se

Seniority fixed before commencement of these Rules will remain unchanged.
Provided that the persons appointed on the Compassionate ground will

be junior to those, who have been appointed in that appointment year on the
basis of Competitive Examination, but the persons appointed on the basis of
promotion in a particular year will be senior to those who have been appointed
on the basis of Competitive Examination.

Promotion - Promotion from basic category to higher category may be given

after completion of kalawadhi (time period) as determined by the Government

(General Administration Department) from time to time and on the basis of

recommendation of Departmental Promotion Committee. Order of constitution

of 'Departmental Promotion Committee'will be notified by Department
separately.

Residuary Matters-With regard tosuch matters, which are not covered by these

Rules specifically, the member of the Cadre will be governed by the rules,

regulations ororders applicable to equivalent Officers/Employees of State

government.

Removal of difficulties — The Department may from time to time issue such

general or special direction which is necessary and not inconsistent to the
provisions of these Rules to remove any difficulty coming in implementation of
any of these Rules after consultation of the Law Department.

Interpretation- If there any doubt arises in respect of interpretation of any of

the provisions of these Rules, the Department will decide the matter after
consultation of the Law Department, and such decision will be final.

Repeal & Saving - (i) All the resolutions, instructions already issued in respect

of this Cadre are hereby repealed.

(ii) Notwithstanding such repeal anything done or any action taken under
the said resolutions and instructions shall be deemed to have been done
or taking under these Rules, as if these Rules were in enforce on the day
on which such thing was done or action was taken.

By the Order of Governor of Bihar,
Sd./-Illegible,
Deputy Secretary.
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